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CENTRAL ADMINISTRATIVE TRIBUNAL 
dWkxDkt 

AFII4DABAD BELCH 

o.A N10. 	 342 of 19910  
wit 1-i 

M • 	• 	• J:;. 	116 OF 1994. 

DATE OF DECISION 	March,1994. 

hri Chandulal M.iiava'c 	- 	Petitioner 

Shri J,3.?adav 	 Advocate for the Petitioner (s) 

Versus 

Union of India and ors. 	 Respondent 

Shri 	_ 	:± ri 
	

Advocate lo r the Respond en t(s) 

CORAM 

The Honb1e Mr. -J. 3.Patel 	 : Vice C:lajrman 

[lie [foii'ble Mr. i<.Rarnarnoorthy 
	; 	4ember (A) 

J UDGMEN1' 



: 2 : 

hri Chandulal 11A.1aya 
Head 36oking Clerk, 
Ahmedabad Railway Station, 
les tern Raj lwav, 
Ahmedabad. 

(Advocate :Mr.J.S. adav) 

Versus 

Union of India, 
Through : 
ecre t arv, 

Railway Ministry, 
Rail Bhavan, 
ew Delhi. 

General Manager, 
Western Railway 
Churchga te, 
Boray. 
Divisional Railway Manager, 
Pratapna ar, 
Baroda. 
Station Superintendent, 
Ahmedabad Railway Station, 
Ahmedabad. 

(Advocate: Mr. aiJ 	DIoa1Ti 

A-poljca.,,t.  

.Resoondents. 

ORAL ORDER 
O.A.i'T3,. 342 OF 1993 

with 
M.A.T.No. 116 OF 1994. 

Dated 111994. 

Per : Hon'ble Mr.N.B.Patel 	: Vice Chairman 

Mr.J.S.Yadav and the applicant are not present. 

Dismissed for default. 

((.Ramamoorthy) 
Member () 

iT0  order as to costs, 

(i.)patel) 
Vice C)hairman 

ait. 



Vq 

Office Report 	 P 	ORDER  

- 	 p 

Mr. Yadav seeks a weeks time to remove the 

objections raised in the application. He may 
b 

remove the &sme latest before 15-7-1994. Aftert 

the objections are removed the matter may be fixed 

for hearing In due course. Mr. Anil kothari has 

filed leave note. M.A. stands disposed of according 

(D r R. K. Saxena) 	 (K. Ramoo rthy) 
Mem)Der (J) 	 Mener (A, 

' 
2io weeks time is permitd to the applicant 
to rcrnve the office objections inM.A. 

.-kLF M' 
ii,. 

 

The Reonder:s are directed to nominate 

alternate coinsel in place Of Late Mr.A.3.Ko -iari 

VJ.adh&ishflafl 
Member (A) 

/ 

nprn 



Date 

3D • 3. 98 

Office Report 	 0 R C E R 

MA3Tj111J98 

ofiIce objections of MAT/111/98 has beer 

rerncved. Registry to give regular number 
of this MA. 
Utxxx  

f 

for early hearing allowed. 
Figed fcr final hearing on 21.4.1998. 
MAJ±b starts disposed of. 

Call on 21.4.1998 for final hearing. 

( v.adhakrishnan 
Member (A ) 

npm 
1 

I 



TRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

CAT! J / 13 

O.ANO. 342/93 

xNQ. 

DATE OF DECISION 21.4.92 

O.. LcLyak 
	

Petitioner 

u . • 	 Advocate for the Petitioner [sj 
Versus 

Trljon 	I. Ji 	: O. 	 Respondent 

	

tir.1.., .2hev9e 	 Advocate for the Respondent [s 1. 

CO RAM 

	

The Hon'ble Mr. V.Racihahnan 	 irrbr A) 

he Hon'ble Mr. P.C. 	 erfliDCr 	) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment '\ 

To be referred to the Reporter or not ! 
	 \ i 

Thether their Lerdships wish to see the fair copy of the Judgment ? 

Iv hether it needs to be circulated to other Benches of the Tribunal 



: 2 : 

Chandulal M.Nayak 
Head Booking Clerk 
Ahmedabad Railway Station, 
destern Railway, 
ARM IDABAL. 

(vocdte: Mr.J.S.Yadav 

VERSUS 

1. Union of India,through : 
secretary,ailway Ministry, 
Rail Bhavan,NEW DELHI. 

2 • General Manager, 
western Raiilway, 
Churchgate ,Bc1BAY. 

3 • Divisional Railway Manager 
Pratapnagar 
BARODA. 

4. Station superintendent 
Ahnledabad Railway Station 
Ahrnedibad. 

1. Advocate: £r.N.S.Shevde 

ORAL ORD' R 

OA/342j93 

per: Hon'ble shri V.Radhakrishnan 

0 1* 

Applicant. 

Respondents, 

Date: 21.4.1998. 

: Member(A) 

ceithor the applicant, nor his counsel 

are orasenc. Dismissed for default. 

no order as to costs. 

( p.c.Kannan ) 	 ( V.Radhakrishnarl 
ember(J) 	 Member (A) 

npm 



D.A.  /342/93 

rzrrzr fatqoft 
OFFICE REPORT ORDER 

Mr. J.S. Yadav is not present. 

Mr. NS. Shevde is present. At the 

request of Mr.N.$. Desai, adjourned 

to 5.11.99. 

(A.s Sanghavi) 	W. Radhakrishnan) 
}rnber (J) 	 Iimber (A) 

Pt 

 

1 2 C) 00 	 Division Bench matter. Adjourn 
to 21.3.2000. 

(P.c .Kannan) 
Mem'er (cr; 

nkk 

ii1:'r1Ci pI':t: r. A 
2.5.2000. 	 4 

.3anc•-- 
Me'be r 

- 	573 	I 	1f'9S--i85-99 - 10,000 



ir fcjf- 

OFFiCE REPORT ORDER 	 low 
I 

IkTl 	 T. 

25.6.20- 
2 .5 • 2000 

 

26.3.2000 
	 Oral order dictated In the cpen 

Court. 

n'— 

(p.c .Kannan 
Meyn)er (j) 

nkk 

-573 	 -5-99--- I 0000 
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CAlf J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO./ 342/93 - 

DATE OF DECISION I 26/i/OOO 

Mr,Chandulal M Nayak 	
Petitioner 

MrSJ.S.YadaV 	
Advocate for the Petitioner [s e&t-- 

Versus 

union of India & ors 	 Respondent 

Mr .P.l(.Handa 	 Advocate for the Respondent [sn. 
Mr.N.S .Shevde 

CORAM 

The Hon'ble Mr. P.C.Kanr1an 	 Member (j) 

The Hon'ble Mr. 

Whether Reporters of Local papers may be allowed to see the Judgment ? " 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4 	Whether It needs to be circulated to other Benches of the Tribunal ? 



2 

!r .Chafldu1a1 M Navak 
Head cooking clerk 
AhIuedabd Railway Station, 
jestOrfl Railway, pp1iCant 

Abmedabad. 	
....•••••  

Advocate : Mr.J.S.Yas Mr.N.S.eS ) 

VE.S 1S 

1* union of India, Through 
The secretary, RailWaY Ministry, 
Rail Bhavafl, New Delhi. 

General Manager, 
Western Railway, 
hurChgate, Bombay. 

DivisiOnal Railway Manager, 
p atapnagar, vdodara. 

Station Superintefldf 
Ahrnedabad Railway Station, 
Abmedabad. 	

.......... 	Respondents .  
Advocate : M. pJ.Handa, Mr.Shevde ) 

OA) JLR_L 
J./342/93, 	 2/6/2000 - 

Per : Hon'ble 5hri p.C.Jannan 	Mertter (j) 

Neither the applicant nor his counsel is present even on 

the second call. oA is dismissed for default. No costs. 

P.C.Kannan ) 
Member (J) 

nkk 

Ll 



- 

Ahmrdahad Ench 

£pplication No. 	 of 19 

Transfer Application No. 	 -- Old W,Ptt No.  

criiio m. 
Certified that no further action is required tobe 

taken and the case is fit for consignment to the Record 
Room (TOecided) 

Dated 	 / 

ountersigned cc 	 / 
Sjenur'of tbJ Da1inq 
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c_ATIJ['o 

IN THE CENTRAL ADMINISTRA1'IVE TRIBUNAL 

AT N&W-DEtM1 

INDEX SHEET 

CAUSE TITLE......................... .......... ................................. ....OF 	198[ij. 
NAMES OF THE 
PARTIES................................. n ......... ~( ......... ..................... .......... - ....... 	......... 

VERSUS 
Lj 	L 

PART A B & C 

0 	 DESCRiPTION OF DOCUMENIS 

fritr4 2-.. 

'_T 	t 

fr 	(1 t, I ' 
-- 

ct-'1 

cl 

-- - - 	 --.- 


